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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DELHI 

ORIGIALAPPLICATION O.A. NO. 'ifOF 2025 

(Under Section 18(1) read with Section 14 and 15 of National Green 

Tribunal Act, 2010) 

IN THE MATTER OF: 

Jagan Prasad Tehriya ... Applicant 

Versus 

State of Uttar Pradesh & Ors. ... Respondent( s) 

REPLY TO THE APPLICATION UNDER SECTION 18 (1) READ WITH 

SECTION 14 AND 15 OF THE NATIONAL GREEN TRIBUNAL ACT 

2010 ON BEHALF OF THE AGRA DEVELOPMENT AUTHORITY 

(RESPONDENT No.ll) 

MOST RESPECTFULLY SHOWETH 

PRELIMINARY OBJECTIONS & PRELIMINARY SUBMISSIONS: 

does not constitute proof of environmental violations. 

2. That the nature of the project is as follows: 
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1. The development work being carried out at Shahjahan Garden is part 

of a beautification and environmental development project undertaken 

by the Agra Development Authority. 

11. The project includes landscaping, development of walking pathways, 

installation of cultural models and replicas, plantation and horticulture 

work, and improvement of tourist facilities 

iii. The project has been conceived as "Sanskriti Van" (Cultural Forest). 

3. That it is clarit1ed that: 

1. no illegal tree felling has been carried out. Existing trees are being 

protected and plantation activity forms part of the development 

project. 

11. Wherever removal of any tree becomes necessary, the same is 

undertaken only after obtaining permission from the competent 

authorities. 

111. The project mms to improve. the green environment of the area, 

increase biodiversity through plantation, beautify the surroundings of 

the Taj Mahal, and provide ecological and cultural awareness to 

visitors. 

1v. The project therefore cannot be characterized as environmental 

destruction. 

The development work is being carried out in coordination with 

relevant government departments. The Taj Trapezium Zone (TTZ) 

Authority has merely directed the departments to examine the 

complaint and submit a report and has not recorded any finding of 
1 

illegality. 

4. That vide Letter dated 02.12.2025, The Secretary, Agra Development 

Authority was informed of the report of the committee constituted for the 
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conservation of plants of Shahjahan Park, ASI perimeter and examination 

and scrutiny of the composite plan. According to the said report: 

a. On October 27, 2025, members of a committee constituted by the 

Divisional Commissioner, Agra Division, Agra, under the 

chairmanship of the Secretary, ADA, conducted an on-site 

inspection of the thematic transformation work at Shahjahan Park 

to examine and verify the plant protection, ASI perimeter, and 

composite plan of Shahjahan Park. 

b. it was found that sculptures were to be installed at a total of 22 

locations in Shah Jahan Park, of which work has only begun at 19 

locations. 

c. work of digging the raft for installing the Sun Temple sculpture and 

construction of brick toe-wall for making a ground green walking 

path-way of 03 meters width around it has been done 

d. excavation work has also been done on the sides, excavation work 

has been done for toe-wall of green path-way and at some places 

toe-wall has been partially laid. 

e. Foundation excavation work was started for installing the Golden 

Temple sculpture, but the excavation work has been stopped due to 

the presence of tree roots in the excavation ofOl meter. 

Excavation work was started to install Rani Ka Bagh Sculpture, but 

due to some roots of trees coming out during the excavation, the 

work has been stopped by the authority. 

Excavation work was started to install Kedarnath Temple 

Sculpture, but due to some roots of trees coming out during the 

excavation, the work has been stopped by the authority. 

h. Light excavation work was started for installation of Hampi Stone 

Chaniot Sculpture, but due to some tree roots coming out during 

excavation, the work has been stopped by the authorities. 
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1. Excavation work to install the Sanchi Stupa sculpture had been 

started but at one location, the toe wall work has been halted due to 

tree roots. 

J. While carrying similar work for installing the Ram Mandir 

Ayodhya sculpture, in some locations, the authority has halted the 

work due to tree roots protruding. 

k. The project originally called for a stone-paved pathway around the 

sculpture. However, the architect has now proposed converting the 

site into a green pathway by constructing platforms around the 

sculpture, which is currently under approval. According to the 

proposal, the construction area at the site has been reduced from 

the previously proposed 5533.42 square meters to 1265.303 square 

meters 

1. The Committee recommended that appropriate permtsstons be 

obtained from competent authority/National Monument Authority 

and further to get the work done as per the rules on the basis of the 

Environment AssessMent Report only after getting the 

Environment Assessment done from an organization recognized by 

.. ':·::·:·::::-~~~~: the Government of India/Government of Uttar Pradesh, so that 

~' .-, <.!_,'Lr-·. ·.. there is no harm/damage to the trees. 
' • I 0/'~l''-\CJ ~-L ·. ' LJ ~-.. h .. rrv.,.. t\ )1. \ ;::-; <\':.\.:~~-~~~ ·{_)_ · .. True Copy of the Letter dated 02.12.2025 along with true 

()\<:•'.:~: .'-i7)2D0~/-~":1·. translated Hindi to English copy thereof are annexed hereto and 
~··· ., / "'" 

., '~~, .·~:::~·~;~~·~:-· marked as ANNEXURE- Rll/1 (colly.). 

~ n. True Copy of the Letter dated 07.03.2026 is annexed hereto and 

marked as ANNEXURE- Rll/2. 

o. That by a Letter 1078-82 dated 15.09.2025, Deputy Director 

Udyan Agra Division, Agra wrote to the Superintendent, State 

Park, Agra informing that on September 15, 2025, the site visit to 

State Park, Shajahan Park, Agra, it was discovered that the 
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executing agency, as part of the thematic transformation work at 

the state Park, had excavated several large trees for the 

wall/foundation , exposing the route of the trees. In several places, 

the hedge plants had been destroyed. Roots of trees were also cut 

during the excavation as part of the construction work. By the side 

letter, the superintendent state Park was directed to ensure that the 

executing agency does not damage the trees in the garden. True 

copy of the letter dated 15.09.2025 along with the photos are 

annexed hereto and marked as ANNEXURE-Rll/3 (Colly.). 

p. That pursuant to the aforesaid letter dated 15.09.2025, the Chief 

Engineer of the Respondent No. 11 wrote to the Contractor 

Company, M/s SRS Express Pvt. Ltd. Vide letter dated 17.09.2025, 

informing them that since they had damaged the trees and plants in 

violation of the no objection certificate for the work issued to them, 

the said contractor company was liable to compensate for the 

damage to the trees. They were further specifically warned that if 

such an incident occurred again in the future, action would be 

" .. ,, --·~. taken against the addressee company as well. 17.09.2025. True 
,~ .j ., tr'<i ~.~. 

, / '& '"'( 

.. ,,.,~~~,.~~,.rt..,'\~copy ofthe letter dated 17.09.2025 is annexed here and marked as 

.* ."-: .. :-ciSHOi\·.\k NNEXURE -Rll/4 (sr c· _:~;,:;~~;~ }A~ C f th L t~ d t d 0110 2025 . d h d 
(), \ . ;, )?}Zvi.\l; •i.''!:,: e .opy o e e er a e . . Is annexe ereto an 
. "-· \ . / \>"', \ .#'·'·---. / {;'·~' / arked as ANNEXURE- Rll/5. 

·.,' · r· ·.~::7 ":t'"''; · 
~~~~:~.J_ .. ' .. ::~"' True Copy of the Letter dated 10.10.2025 is mmexed hereto and -..... ~""'~ ' 

marked as ANNEXURE - Rll/6. 

s. That by a letter dated 31.10.2025, in response to the application of 

the Respondent No. 11, dated 29.10.2025, seeking permission for 

carrying out work at Shahjahan Park, Agra, th~ archaeological 

survey of India informed the Respondent No. 11 that the 

permiSSion could only be granted by the "Competent 
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Authority/National Monuments Authority" and therefore advised 

Respondent No.ll to make an application to and obtain permission 

from the "Competent Authority/National Monuments Authority'~ 

for thematic transformation works in Shahjahan Park. True Copy of 

the Letter dated 31.10.2025 is annexed hereto and marked as 

ptJ N E:XV~£ - Rl 1/7. 

5. That the answering Respondent is also annexing photos of the site to 

show that the work was stopped immediately when roots were found 

while executing the work. Original photos is annexed hereto and marked 

as Ar-tN F-xURE. - Rll/8. 

6. That in view of the above, due to the information received from the 

various departments and the instructions received, the said thematic 

transformation works in Shahjahan Park have been stopped pending 

further necessary approvals. 

WITHOUT PREJUDICE TO THE FOREGOING PRELIIYIINARY 

OBJECTIONS & SUBMISSIONS THE Respondent No.· 11 (AGRA 

RESPECTFULLY SUBl\tiiTS ITS 

ara 1 needs no reply. 

based on incomplete facts and incorrect representations as already setout 

in the Preliminary Submissions herein above, which may be read herein 

in reply. 

3. That contents of para 3 of the Application are wrong and incorrect. The 

Applicant's representation to The Chief Secretary, Government of UP was 
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on the basis of Annexure A/3 which is an unsubstantiated News Article. 

No details of any source of information has been disclosed either. None 

the less, the the Agra Development Authority immediately conducted a 

site survey and when old roots were found on site, the work has been 

stopped for further consultation with the concerned departments. 

Therefore, the apprehensions of the Applicant are unfounded and 

baseless. 

4. That in response to para 4 it is submitted that the September 2025 

representation (Annexure A/2) of the Applicant is based on 

unsubstantiated newspaper articles which cannot be a reliable basis for 

action and orders by this Hon'ble Tribunal. 

5. That the contents of para 5 to the extent it relates to the parties to whom 

the representation was sent, is a matter of record. However, it is wrong 

and denied that no remedial action was taken by the concerned authorities 

as alleged. It is denied that there is any inaction on the part of the 

answering Respondent or that there is any ground for the Applicant to 

approach this Hon'ble Tribunal. 

·. ,;~. The contents of para 6 of the Application are wrong and misleading, 
f' ·'· .\ -·: ... ·< Renee denied. The Preliminary Objections & Submissions maybe read 

~JJ f~fSHO~~,\ \\ .. ~.~ \~ 
~ :,}'~~.:o~;~irJ. \ ,he: ein in reply. The alleged incidents are based on newspaper articles 
\KJ o,,,.,, IYV(,arv ) n 
~ Reg.G9(37)2v~O; ,,~':J ich are unsubstantiated and hearsay. 
. - ~· _,/. •.. :'~ 

/.. . ::···"'--·-.. '1o. 1\:_ ,., .. • ( T ,.,...~'-' ~, 
. ,, }1.:;: ~t~{\.,r ··.>,· 
. · .. -.. ~~.~....&·) 

7. That the contents of para 7 are ill-conceived and denied. It is wrong 

vague and denied that there is any incident much less incidents which 

could underscore any pattern of any environmental mismanagement or 

disregard for the rule of law by any authorities in Agra much less the 

answering Respondent. it is denied that the answering Respondent has 

compromised any protected green area or any short-term projects. The 
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sJid allegation is ex facie false and vague. The rest of the para is also 
i 

d~nied as being false and argumentative. 
I 

8. That the contents of para 8 are argumentative, speculative and 

u$.substantiated, hence denied. The Applicants be put to strict proof as to 

t~e said averments. The alleged loss of Biodiversity or Increase in Air 

Pbllution or Heat or Violation of Heritage Protection Norms or 

Weakening of Environmental Rule of Law are all tmsubstantiated, not 

backed by any scientific research or study. Neither are the based on any 

alleged laws which are being violated. the concerns raised in para 7(i) are 

baseless. The answering Respondent is following all norms and rules 

before undertaking any activity. It is denied that any activity of the 

answering Respondent is affecting any local flora or fauna. The concerns 

in para 7(ii) are also ill-conceived. Letter dated 01.12.2025 and the 

Report contained therein may be read herein in reply. It is wrong and 

denied that any Judicial Orders have been violated, much less Supreme 

Court's Order dated 08.05.2015 in the Taj Trapezium matter. It is denied 

that any kind of intervention is needed to restore any rule of law in 

· ~·-~.:::>·environmental governance in the TTZ as alleged. 
~.-·-.'.· ..... ~· i ~-. ' ~' 

a .. 1\ at para 9 of the Application is in fact an admission of the fact, that 
\'' '· 
l tth Complaint and concerns of the Applicant were immediately 
t · .. ~.}~ -~ 

;,)/ .-.,~ ressed and attended to. Therefore, the Applicant is not left with any 
I>(J •• l ····. 

"·-·" rievances to be addressed and the present Application is liable to be 

disposed off on the basis of the said admission itself. It is denied that 

the correspondence referred to in the para under reply vindicates ·any 

claims of the Applicant. On the contrary it shows that the concerned 

authorities immediately took steps to ensure that all development 

works are undertaken strictly in accordance with law and that the 

Environment Rule of Law is enforced strictly while immediately 

responding to and addressing the concerns· of the Citizens such as the 
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Applicant herein. The same cannot be treated as some admission on 

the part of the concerned authorities of any illegal activities or of any 

violation of any law. In view of the fact that the applicant himself 

acknowledges prompt response by the concerned authority and further 

instructions having been given to all concerned departments, no action 

I inter!erence is warranted by this Hon'ble Tribunal. The judgment of 

the Hon'ble Supreme Court of India is a matter of record. However, 

the same is not applicable to the facts of the present Original 

Application or the issues sought to be agitated therein. 

WITHOUT PREJUDICE TO THE FOREGOING REPLY ON 

MERITS THE ANSWERING RESPONDENT NO. 11 SUBMITS 

ITS REPLY TO THE GROUNDS FOR THE ORIGINAL 

APPLICATION AS WELL AS ITS GROUNDS AGAINST THE 

ORIGINAL APPLICATION AS UNDER: 

A. BECAUSE Ground A is misconceived. The facts stated by the 

Applicant particularly para 9 of the Original Application clearly 

show that prompt action was taken up by the concerned authorities 

.::···-.. ,~'·\._~d prompt instructions were issued to all concerned departments 
~ ,· ':...,.,_ 

receipt of the complaint I representation of the Applicant. 
~ ~<~~~ .. :,;<.!·-.... ·:·,)t~ 

l~ t' :'~';:,;;:.iS.~ USE Ground B is a matter of record to the extent that it 

, \ ~:~21 \ r:~·:i~:;; ,:·.~:~:;~;:·..- .. , J~}~r, to the law laid down by the Hon'ble Supreme Court. 
''flo.:".•: .• ' ) ......... ~' .... j'-- .. ,"' ~ ' 

\ 

!.::~~:>·-~----.. ~.--·- /·<.::f:J.: ever, the same is not applicable to the present Original 
~ ' 

"'· , \:-~.~·Application as there is no violation of any Fundamental Right by 

the answering Respondent and it is now a matter of record that the 

concerned Authorities have been issued necessary directions in 

response to the concerns raised by the Applicant 

C. BECAUSE Ground C is a matter of record to the extent that it 

refers to the law laid down by the Hon'ble Supreme Court. In view 
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of the factual submission hereinabove, the allegation that any 

constructions or tree-cutting in Shahjahan Garden or along the 
Gwalior Road green belt have been carried out without permission 

or violating any binding orders is wrong and ill-conceived. It is 

denied that any contempt has been committed by the answering 

Respondent. 

D. BECAUSE Ground D is based on hearsay, Newspaper Articles 
which cannot form the basis of the present proceedings. It is once 

again denied at the cost of repetition that respondents have 

destroyed biodiversity or removed habitat or carbon sinks or 

compromised any ecological buffer as alleged or otherwise, much 

less the answering Respondent. 

E. BECAUSE Ground E is without any merit. The precautionary 

principle is not applicable to the present case. The answering 

Respondent is strictly following the applicable laws and directions 
of the Hon'ble Supreme Court of India while performing its 

statutory duties. it is wrong baseless and denied that the anwering 

Respondents has ignored a directions of the Hon'ble Supreme 

Court . It is denied that any commercial interests have been 

prioritized over Sustainable development or environmental 

protection or conservation. It is denied that there is any violation 

i0 of any principle. On the contrary the project undertaken by the 

\'answering Respondent is for sustainable development purposes 

.·:':.')only. It is submitted that in view of the factual submissions and the 
I) ~ 

::;~~,; eply on merits and reply to the grounds, no interference is 

~/. warranted by this Hon'ble Tribunal and no compensation is 

payable. 

F. BECAUSE Ground F has no applicability, the activities of the 

answering Respondent being for sustainable development of the 
areas in which such work has been undertaken the answering 

Respondent is not a polluter and therefore the polluter-pays 

principle is not applicable at all. It is denied that the answering 

Respondent has derived any benefit in any manner or has allowed 
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any private encroachers to benefit in any manner. The directions 

sought are therefore, unwarranted. 

G. BECAUSE the work undertaken by Respondent No.l1 is for the 

purpose of Thematic Transformation in the State Park, Shahjahan 

Park, Agra and all necessary permission had been obtained before 

commencement of work. After commencement of work when 

issues relating to the trees and roots were discovered, the work was 

immediately stopped for corrective actions and for necessary 

permissions as required by Law. Therefore, there is no violation on 

the part of the Respondent No.ll in any manner. 

The limitation clause needs no reply. 

The prayer clause is ill-conceived and liable to be rejected. 

In the premises, it is most respectfully prayed that this Hon'ble Tribunal may be 

graciously pleased to dismiss the present Original Application with exemplary 

costs and the said costs recovered from the Applicant be made payable towards 

Environmental (Protection) Fund or any fund for the prevention of pollution or 

protection of the environment particularly be usable in Agra. 

13.05:2026 

for Respondent No.ll 

The Agra Development Authority 

Through 

ASHOK RAJAGOPALAN & MADHU TYAGI 
ADVOCATES FOR RESPONDENT N0.11 

18, Lawyers Chambers, Delhi High Court, New 
Delhi - 110503 

Mob: 9871588474 
Email: Rajagopalan.ashok@gmail.com 
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BEFORE THE NATIONAL GREEN TRIBUNAL-

PRINCIPAL BENCH AT NEW DELHI 

ORIGIALAPPLICATION O.A. NO.b6'.s0F 2 

(Under Section 18(1) read with section 14 and 15 of N ..... ,,,_, ~,~~II.>U 

Tribunal Act, 2010) 
'-- .. 

IN THE MATTER OF: 

Jagan Prasad Tehriya Applicant 

Versus 

State of Uttar Pradesh & Ors. Respondent( s) 

AFFIDAVIT 

Affidavit ofSh. Anil Kumar, aged about 53.yet}r, son ofNaridRarh~ designation 

Executive Engine(!r, resident of Agra 

Respondent No.ll. No part of it is false, nor anything material has been 

concealed therefrom. 

" } 
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3. That the documents filed along with the Reply are either true copies or 

official copies of the respective documents. 

VERIFICATION: 

Verified at Agra, Uttar Pradesh on this the _ day of May, 2026 that the 

contents of para 1 to 3 of my affidavit are true and correct to the best of my 

knowledge and belief. No part of it is false, nor anything material has been 

concealed therefrom . 

.a-tf-"' ··~v • · ......... ·····--,!'OW , ,..... \':IP'-' U" .... _ ~""·- ., _. •• I . 
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Ncime : Anti Kumar . 
Designation : Exewtive Engineer (£/M) 

Fathel"s Nome : Shrl Nand Rom 
Dale of BtrtN : '04.11.1972 
.... : 976009.7102 

~ 
Seore!Jry 

1\Qra Deveioplnent Autho~ty 

' · • Rat No. A-117, Sal Restdancy 
Hear 1\M.S. School, Pllllcothl, 
Ovll Une, Moradobad-~~4001 

~~·No. : 94'56222230 
J Blood Group : O+ve 

- Important Dlr.ctioM for Identity Olrd -

1 . Thla Identity ca~d Is non-transferable. 

2. Keep lhe identity card with you aAd 
pnesentltond~nd. 

3. The Identity card Ia tor a nxea period If 
there has been no dlsconhectlol\l from 
Agra DeveJopmentAuthorlty,Agra before~ 
tills. - . 

4. It is neoeeaary to submit the Identity 
at t!le time of retlremenVtr fer/ . 
auapenelon. 

5. In case of loslnglllndlng or demagiAg the 
ldetlUty card, lmmedlattly Inform the_ 
Issuing ollloar/conoemed poll08-~ ..... .- : 

.1 
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Anil Kumar ' , 

. ~~I DOS': 04/11/.1972 
~/Male 
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I ----·-.--.~ 1-·-·- 8050 9458 7983 

~ 3mm, ~· q$=tUI01 

! 
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'CfC'IT: ~: a:ra=G Wi, l!/66' -m#r ~ 
~. <'li$01YI'f, ~:mUt:tl~ , llj'<'IGI~IG, '3'"iiT 

~ ~r. 244001 .. · ··,. 1 
0 ' 
~ Address: S/0: Nand Ram,' a/66, gyani bali 
~ basti, linepar, Moradabad, Moradabad, Uttar 
~ Pradesh, 244001 , 

E ·c 
c.. 

1-·-

L w 1947 

. I 
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TRUE TYPED COPY OF ANNEXURE- Rll/1 (COLLY) 

AGRA DEVELOPMENT AUTHORITY, AGRA 

RefNo. 268/D/EE-2/2025 

Sender, 

To, 

The Secretary, 

Agra Development Authority, Agra 

To, 

Divisional Commissioner, 

Agra Division, Agra 

Date: 02112/2025 

Subject: Regarding the report of the committee constituted for the conservation 

of plants of Shahjahan Park, ASI perimeter and examination and scrutiny of the 

composite plan. 

Sir, 

Please take the trouble of referring to the above mentioned subject's own order 

letter No. 136/D./EE-112025, dated 01.10.2025, under which, in connection with 

thematic transformation work in Shahjahan Park, under letter no. - 1078-

82/Garden/2025-26/Agra, dated 15.09.2025 of Deputy Director, Garden, Agra 

Division, Agra, regarding damage to the trees and plants planted in the garden 

and in continuation of the complaint letter dated 16.09.2025 of Devashish 

Bhattacharya, Kalibadi, Agra, a committee has been directed to constitute a 

committee for examination and inquiry and submit a report. 

In this regard, the joint investigation report of the committee related to the 

matter in question in enclosed in original and sent for perusal. 

Please kindly inform me as per the above. 
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Enclose:- Joint Inquiry Report in original 

Copy: 

1. For your Kind observation to Ms. Vice-President 

2. To the Chief Engineer for A.O.C. 

Sincerely 

Secretary, 

A.V.P. Agra 
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Report of the committee constituted for the protection of plants of 

Shahjahan Park, ASI perimeter and testing and inspection of composite 

plan. 

On October 27, 2025, members of a committee constituted by the Divisional 

Commissioner, Agra Division, Agra, under the chairmanship of the Secretary, 

AIDPA, conducted an on-site inspection of the thematic transformation work at 

Shahjahan Park to examine and verify the plant protection, ASI perimeter, and 

composite plan of Shahjahan Park. The following officials were present during 

the inspection: 

1. Mrs. Shraddha Shandilyayan, Secretary, A.V.P., Agra. 

2. Shri Shivnath Singh, Controller of Finance, A.V.P., Agra. 

3. Shri D.P. Yadav, Deputy Director (Horticulture), Agra. 

4. Shri Arvind Mishra, SDO, Forest Department, Agra. 

5. Shri S.C. Meena, D.S.H., A.S.I., Agra. 

6. Shri Sanjeev Kumar, Chief Engineer, A.V.P., Agra. 

7. Shri Anil Kumar, Executive Engineer, A.V.P., Agra. 

8. Shri Rajneesh Pandey, Garden Superintendent, Garden Department, Agra. 

9. Shri S.D. Paliwal, Assistant Engineer, H.V.P., Agra. 

10. Shri Raj Kapoor, Junior Engineer, HDA, Agra. 

11. Shri Raghvendra Singh, Surveyor, ASI, Agra. 

During the site inspection, it was found that sculptures were to be installed at a 

total of 22 locations in Shah J ahan Park, of which work has only begun at 19 

locations. The committee inspected the sculptures as follows: 
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1. The work of digging the raft for installing the Sun Temple sculpture and 

construction of brick toe-wall for making a ground green walking path-way of 03 

meters width around it has been done. 

2. For installation of Golden Paragoda of Narashaya Sculpture, work of raft 

foundation and column and brick wall has been done up to a height of 01 to 1.5 

meter, excavation work has also been done on the sides, excavation work has been 

done for toe-wall of green path-way and at some places toe-wall has been partially 

laid. 

3. PCC work has been done while digging the raft for installing the Kakatiya 

Rudraksha sculpture. 

4. PCC work has been done while excavating the raft for installation ofNalanda 

Mahavira Sculpture. 

5. Foundation excavation work was started for installing the Golden Temple 

sculpture, but the excavation work has been stopped due to the presence of tree 

roots in the excavation of 01 meter. 

6. Foundation excavation work was started to install the Rang Ghar sculpture. 

7. Excavation work was started to install the Hawa Mahal Foundation Sculpture, 

which is currently closed. 

8. Excavation work was started to install Ranakpur Jain Temple sculpture, which 

is currently closed. 

9. Excavation work was started to install Rani Ka Bagh Sculpture, but due to 

some roots of trees coming out during the excavation, the work has been stopped 

by the authority. 

10. Excavation work was started to install Kedamath Temple Sculpture, but due 

to some roots of trees coming out during the excavation, the work has been 

stopped by the authority. 
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11. Light excavation work was started for installation of Ham pi Stone Chaniot 

Sculpture, but due to some tree roots coming out during excavation, the work has 

been stopped by the authorities. 

12. Excavation work to install the Sanchi Stupa sculpture has been underway, 

with brick toe walls constructed up to the natural ground level for a green 

pathway. At one location, the toe wall work has been halted due to tree roots. 

13. No work was found to have started on the spot for installation of Sarnath 

Temple Sculpture. 

14. While excavation work was underway to install the Ram Mandir Ayodhya 

sculpture, brick walls were found to be being constructed for toe walls at some 

locations along the green pathway. In some locations, the authority has halted the 

work due to tree roots protruding. 

15. No work was found to have started on the spot for installation ofRameshwar 

Temple sculpture. 

16. No work was found to have started on the spot for installation of Laxman 

Temple Sculpture. 

17. No work was found to have started on the spot for installation of Ell ora 

Kailash Temple sculpture. 

18. No work was found to have started on the spot for installation of Parshvanath 

Temple Sculpture. 

19. No work was found to have started on the spot for installation of Kashi 

Vishwanath Temple sculpture. 

The engineers of Agra Development Authority present at the site informed that-

• The project originally called for a stone-paved pathway around the 

sculpture. However, the architect has now proposed converting the site into 
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a green pathway by constructing platforms around the sculpture, which is 

currently under approval. According to the proposal, the construction area 

at the site has been reduced from the previously proposed 5533.42 square 

meters to 1265.303 square meters. 

• A total of 22 sculptures are proposed to be constructed at the site m 

question, out of which 03 sculptures 

Due to their location being in the alignment of the Agra Metro, a decision 

is being made to relocate them, but the location has not yet been 

determined. Consequently, the proposed project is likely to impact 700.63 

square meters of land, which is included in the 1265.303 square meters. 

• The proposed/under construction sculptures at the site are to be placed 

according to the level of the constructed path of the park. For this, the 

sculptures are to be installed at a height of 0.5 meters to 2.0 meters above 

the natural ground level, depending on the site. 

• It was informed by ASI that the protected boundaries of several nationally 

protected monuments are adjacent to the boundary of Shahjahan Park, 1-

Khan-i-Alam's Bagh together with the new tank near the Taj , 2-Entrance 

gateway to Khan-e-Alam's bagh, 3-Saheli Burj No. 4, west of outer wall 

round Taj gardens, 4-Tank near the Fatehpuri Masjid on the south-west 

comer of outer entrance to, 5-Fatehpuri Masjid on south-west comer of 

outer entrance to the Taj. In such a situation, permission should be obtained 

by applying to the competent authority/National Monument Authority for 

thematic transformation works in Shahjahan Park. 

Committee's opinion: 

1. For the work of thematic transformation in Shahjahan Park, it would be 

appropriate to get the work of sculpture construction done by applying to the 
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competent authority/National Monument Authority as per rules and obtaining the 

required no objection certificate. 

2. Due to the excavation/work done on the spot for the sculptures, the roots of the 

trees are visible, for which it seems appropriate to get the work done as per the 

rules on the basis of the Environment Assessment Report only after getting the 

Environment Assessment done from an organization recognized by the 

Government of India/Government of Uttar Pradesh, so that there is no 

harm/damage to the trees. 

Executive/Superintending Engineer, 

Municipal Corporation, Agra. 

Superintending Archaeologist 20 
ASI, Agra 

SDO, Forest 

Department, Agra 

Chief Engineer 

A.V.P. Agra 

TRUE TYPED COPY 

Deputy Director, 

Gardens, Agra 

Circle, Agra 

Finance 

Controller, 

A.V.P., Agra 

185



l)lf<f), 

~. 
3WR!. ~qffil m~l. 3ll'R'T I 

~ 1\", 
~~llif>. 
tiP"liRriifi ~ U1WT. 31F~T 

ANNEXURE-Rfi /L 

3tldl'll ® 
~Yfi(f) :- c ';}-)t-.3)1--( 

~ :-lffi> ~ ~ ~~.~.'< 0 1 ~ . fl1~1.t.~L.~U~r.!sL~t8,_ .~-sssL2o2s 
'\'if'1A' '<I'flTG "d~:m q.wr ~ouo ~ <T 3Rt m ~141-=t{ ..Y I 

~:-_ _yo ~~.~~~B~~~H~~I~.tq; 23.12.2f! 

a~ Scanned with OKEN Scanner 

186



f, Mc>QiN/ t.rf 1fM W qft 7Tlfl ~ qfT rgc:r{/ilfTlf rP QiRUf CJlHT qft ~ ~ ~ ?lfT 
!_ ~ fflv ~ ~/iJOflO ffl7IJT? qfT 1fRJ(fT rnrff ~ W qllfq'(Of ~ 
{Em•ironment Assessmeut} i'/i'?l<l i:ifT;{ qfT iJfRFff lff qzffq\?Of ~ ftcm! 

(En,.ironment Assessment Report) qi JllfJlV W fi!lllflj'Hii? CfiTlf f/RTllT lifFTT flfrm 
rrdkr w-r t. ~ ~· q;7 frJRff ~n flC5lr qfT "ilit{ li#r/Tff!'R ;rift;" 

\34,1<ru <f} 31RlRcta ~ 1ft awm CfRAT ~ ~ ~ ~ &Rf ~ 27.10.2025 q;J 

~ 1f<f ~ ~ ~ Cfct1wr qq; ~ tR ~ ~ Vlt:f ~ 6Rf t I 
~(t!H1Cf) :-~I 

Digitally signed by 
Shraddha Shandilyayan 
Date:~-- 026 
16:17· 

3IT. . .• 3TJ"l'RT 

~ 
arr.f<tvr .. ~ 

Q ; Scanned with OKEN Scanner 

187



TRUE TYPED COPY OF ANNEXURE- Rll/2 

AGRA DEVELOPMENT AUTHORITY, AGRA 

Letter No. 447/D/EE-2/26 Date:- 07.03.26 

Sender, 

Secretary, 

Agra Development Authority, Agra 

To, 

Divisional Director 

Social Forestry Division, Agra 

Subject:- Regarding OA No. 665/2025 Jagan Prasad Tehariya vs. State of 

Uttar Pradesh and others, filed in Hon'ble National Green 

Tribunal, New Delhi. 

Reference: Order ofHon'ble National Green Tribunal, New Delhi Dated 23.12.25 

Sir, 

Please refer to my personal letter No. 3190/35-3, dated 06.01.2026, which 

relates to the order of the Hon'ble National Green Tribunal, New Delhi, 

dated 2312.2025. The referenced letter orders the defendants to file 

affidavits within four weeks regarding the environmental damage caused 

by illegal construction and encroachment near the Taj Mahal in Agra 

district. The relevant portion of the order is as follows: 

1. In this original application (OA), the applicant has alleged illegal felling 

of trees, illegal construction and encroachment in the ecological 

sensitive zone of Agra District, Particularly, around the Taj Mahal and 

along Agra-Gwalior Highway: 
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2. The applicant alleges that the Agra Development Authority is 

constructing kiosks paved paths, and brick-cement structures in the 100-

200 year old Shahjahan park Situated between the Taj Mahal and Agra 

Fort. 

3. The Learned Counsel for the applicant submits that in the course of 

construction pits have been dug up near the roots of century old trees 

and the green cover have been destroyed and the habitat of birds and 

butterflies is affected. 

9. The applicant is directed to supply a copy of the OA to the Learned 

Counsel for the respondents within 03 days. The said respondents are 

directed to file the reply affidavit within 04 weeks 

10. The Oral prayer made by the Learned Counsel for the applicant to 

implead Agra Development Authority as the respondent no. 11 is 

allowed. 

In connection with the above, it is to be informed that for the protection 

of plants of Shahjahan Park, ASI perimeter and testing and examination 

of composite plan, a committee was constituted through letter no. 

175/D/EE-2/25, dated 10.10.2025 (Annexure-2) issued in accordance 

with order no. 136/D/EE-1125 dated 01.10.25 (Annexure- I) and approval 

dated 09.10.2025 of the Divisional Commissioner, Agra, the site 

inspection was done by the members of the constituted committee on 

27.10.2025 and the report of the committee was sent for the perusal of the 

Divisional Commissioner through letter no. 268D/EE-2/2025. dated 

02.12.2025 (Annexure 3). The opinion given by the constituted committee 

is as follows: -

1. For the work of thematic transformation in Shahjahan Park, it would 

be appropriate to get the work of sculpture construction done by 
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® 
applying to the competent authority National Monument Authority as 

Per Rules and obtaining the required No Objection Certificate. 

2. Due to the excavation/work done on the spot for the sculptures, the 

roots of the trees are visible, for which it seems appropriate to get the 

work done as per the rules on the basis of the Environment Assessment 

Report only after getting the Environment Assessment done from an 

organization recognized by the Government of India/Government of 

Uttar Pradesh, so that there is no harm/damage to the trees of any 

kind." 

In addition to the above, it is also to be informed that since the site 

inspection conducted by the constituted committee on 27.10.2025 the 

work at the site has been completely stopped till date. Enclose As above. 

Copy:-

1. Sent to the Divisional Commissioner/Chairman. TTZ Authority, Agra 

for respectful perusal. 

2. Sent to the District Magistrate, Agra for his respectful perusal. 

3. Ms. Vice-President, A.V.P.R. Agra for you Kind observation. 

4. Regional Officer, Uttar Pradesh Pollution Control Board, Agra for 

necessary action in continuation of his letter No. 1 002/L- 294/2026 

dated 27.02.2026 

TRUE TYPED COPY 

Secretary 

A.V.P., Agra 
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TRUE TYPED COPY OF ANNEXURE- Rll/3 (COLLY) 

OFFICE OF THE DEPUTY DIRECTOR OF GARDENS, AGRA CIRCLE, 

AGRA 

Letter No. 1078-82 

Superintendent, 

State Park, 

Agra 

Gardens/2025-26/Agra Dated 15 September 2025 

Subject: Under the slow transformation work in the State Park Shahjahan 

Park Agra Regarding damage to the trees and plants in the garden. 

Regarding the above subject, please refer to your office's letter no. 402-06/ 

Thematic Transformation /2024-25/ dated 14 June 2024 and Agra Development 

Authority Agra's letter no. 782/D/Pathkar/2024 dated 19 December 2024, by 

which permission has been granted for carrying out thematic transformation in 

the State Park Shahjahan Park Agra, under the conditions mentioned in the work 

papers, which are mentioned below:-

Today, on September 15, 2025, during the undersigned visit to the State 

Park, Shahjahan Park, Agra, it was discovered that the executing agency, as part 

of the thematic transformation work at the State Park, Shahjahan Park, Agra, had 

excavated several large trees for the wall/foundation, exposing the roots of the 

trees (photo attached), and in several places, destroying hedge plants. The roots 

of the trees were also cut during the excavation as part of the construction work. 

Due to the cutting of the roots, there is a strong possibility that these trees will 

eventually die, distorting the appearance of the park. In the past, similar tree 

cutting has been used for metro construction, but no compensation has been 

provided for the trees. 
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Therefore, you are directed to ensure that the executing agency does not 

damage the trees in the garden under the thematic transformation should be taken 

in this regard work. Necessary action 

Page number- 1078-6 

DHARM PAL YADAV 

Date: 15.09.2025 

Deputy Director Udyan 

Agra Division, Agra 

Copy- Respectfully sent to the service of the following for information and 

necessary action: 

1. Commissioner, Agra Division, Agra 

2. Director, Horticulture and Food Processing Department Uttar Pradesh 

Lucknow 

3. District Magistrate, Agra 

4. Vice Chairman, Agra Development Authority, Agra 

TRUE TYPED COPY 

Sd. Deputy Director 

Gardens, Agra Circle, Agra. 
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TRUE TYPED COPY OF ANNEXURE- Rll/4 

AGRA DEVELOPMENT AUTHORITY, AGRA 

Letter No. 128/D/EE-1125-26 

Sender, 

To, 

Chief Engineer, Agra 

Development Authority, Agra 

M/s SRS Express Pvt. Ltd., 

S-6, 2nd Floor, Friends Trade Centre, 

Nehru Nagar, Agra. 

Date. 17.09.2025 

Subject: Regarding damage to trees and Plants in the State Garden Shahjahan 

Park. 

Sir, 

Please note that the above work is being carried out under contract number 

23/D/EE-112025, dated 11.07.2025. The State Park, Agra, granted no objection 

certificate for the work, provided that no damage would be caused to the trees 

and plants in Shahjahan Park. However, the Deputy Director of Parks, Agra, in 

letter number 1 078-82/Park/2025-26, dated September 15, 2025, has informed 

you that the concerned firm has damaged the trees and plants. As part of the work, 

excavations were carried out for the wall/foundation alongside several large trees 

in the park, exposing the roots of the plants (photo attached), and in several 

places, hedge plants were destroyed. The roots of the trees were also cut during 

the excavation work. 
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Therefore, you are directed to ensure that you compensate for the damage 

to the trees that have been damaged. If this type of incident occurs again in the 

future, action will be taken against you, for which you will be solely responsible. 

Enclosure: As above. 

Letter 128/D/EE-1/2025-2026 

1. Respectfully submitted by the Vice President 

Yours truly 

Chief Engineer 

2. Deputy Director (Horticulture), Agra Division, Agra for information. 

Chief Engineer 

TRUE TYPED COPY 
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TRUE TYPED COPY OF ANNEXURE- Rll/5 

Office of the Commissioner, Agra Division, Agra 

Letter No. 136/5/EEl/2025 Date: 01.10.2025 

Order 

Regarding the thematic transformation work in Shahjahan Park, under 

the letter no. 1078-82/Udyan/2025-26/Agra dated 15.09.2025 

(photocopy enclosed) of the office of Deputy Director, Garden, Agra 

Bhandal, Agra, regarding damage to the trees and plants planted in the 

garden and as per the rules of the complaint letter dated 16.09.2025 

(photocopy enclosed) of Devashish Bhattacharya, Kalibari, Agra , the 

following committee is constituted for examination and inquiry under 

the chairmanship of Secretary, Agra Development Authority:-

1. Secretary, A. V.P 

2. Finance Controller, H.V. Primary 

3. Superintending Archaeologist, ASI 

4. Deputy Director, Udyan, Agra Division 

Chairman 

Member 

Member 

Member 

5. SDO, Forest Department, Agra Member 

6. Inspecting Engineer, Municipal Member 

Corporation, Agra 

The above-mentioned committee must inspect the site, examine the plant 

protection, the SSI perimeter, and the composite plan as per the rules, and 

submit a clear and relevant report to the undersigned by 10.10.2025. 

Enclosure - as above 

(Shailendra Kumar Singh) 

Commissioner 
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Copy:-

1. Secretary 

2. All Committee members 

3. For guard file. 

(Commissioner) 

TRUE TYPED COPY 
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TRUE TYPED COPY OF ANNEXURE- Rll/6 

Agra Development Authority, Agra 

Letter No. 175/0/EE-2/25 Date:- 10.10.25 

Chief Engineer in Charge, 

The Commissioner has given approval on 09.10.25 for inclusion of Chief 
Engineer in Charge, Agra Development Authority, Agra as Member Convenor in 
the committee constituted by the enclosed letter no. 136/D/EE-112025 dated 
01.10.25 of the Commissioner, Agra Division, Agra. 

Therefore, after inspecting the site with the committee constituted as 
above, after examining the conservation of plants, ASI perimeter and composite 
plan as per rules, please ensure that a clear and coherent report of the committee 
is presented to the undersigned within a week. 

Enclosure: As above 

Copy:-

1. Commissioner, Agra Division, Agra. 

2. Secretary, A. V.P.A. Agra. 

3. Controller of Finance, A.V.P., Agra. 

4. Superintending Archaeologist, ASI, Agra 

5. Deputy Director, Gardens, Agra Circle, Agra 

6. SDO, Forest Department, Agra 

7. Assistant Engineer, Municipal Corporation, Agra 

TRUE TYPED COPY 

(M. Arunmooli) 

Vice President 

(Vice President) 

204



205



To, 

TRUE TYPED COPY OF ANNEXURE- Rll/7 

File No.: 7 /112023-M-II I 306 
Government of India 

Office of the Superintending Archaeologist 

Archaeological Survey of India 

Agra Circle, 22 Mall Road, Agra 

Date: 31 OCT 2025 

The Vice Chairman, 

Agra Development Authority, 

Agra Ratan Muni Road, Jaipur House Colony, 

Agra, Uttar Pradesh 

Subject: To obtain approval from the competent authority/National 

Monuments Authority as per rules regarding the work being done by 

Agra Development Authority in Shahjahan Park. 

Sir, 

Under the above subject, it is written that in connection with thematic 

transformation works in Shahjahan Park by Agra Development Authority, this 

office has received a letter from you 198/D/EE-D/2025 dated 29.10.2025 along 

with a map attached, due to which the complete information of the related 

thematic transformation works is not clear, for which detailed description 

(Comparative drawing), drawing of pre-existing structure and drawing of 

proposed works/structure/construction/repair/renovation, site map and details of 

all the items included in it as per DPR are required, in relation to which the 

following article is written for thematic transformation work in Shahjahan Park 

that-

1. The protected boundaries of several nationally protected monuments are 

located at a distance of 0 meters from the boundary of Shah Jahan Park. 
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These Monuments, primarily those of the Taj Mahal group, including 1) 

Khan-i-Alam's Bagh along with the new tank near the Taj 2) Entrance 

gateway to Khan-e-Alam's Bagh 3) Saheli Burj No. 4, west of outer wall 

round Taj gardens 4) Tank near Fatehpuri Masjid on the south-west comer 

of outer entrance to. 5) Fatehpuri Masjid on the south-west comer of outer 

entrance to the Taj Apart from this, at a little distance and nearby, another 

monument Barah Khamba along with adjoining area comprised in part of 

survey plot no. 150 as show in the site plan and Agra Fort is also situated 

beyond the road to the west of Shahjahan Garden. 

2. Therefore, due to the aforementioned monuments being adjacent to the 

Shah J ahan Gardens and other related matters, a significant area of the Shah 

Jahan Gardens falls within the prohibited and regulated zone of protected 

monuments. Furthermore, the area within 500 meters of the Taj Mahal 

boundary also falls under the restrictions imposed by the Honourable 

Supreme Court order. 

3. Therefore, the Ancient Monuments and Archaeological Sites and Remains 

Act, 1958 was amended in the year 2010 as the Ancient Monuments and 

Archaeological Sites and Remains (Amended and Validation) Act, 2010 

which, among other things, provides for the appointment of a competent 

authority by the Central Government to receive applications for and grant 

permissions for all activities relating to construction, repair, renovation, 

and restoration of ancient monuments and archaeological sites declared to 

be of national importance under Section 20( c) and Section 20( d) of the Act. 

The competent authority for the area falling under the jurisdiction of the 

Archaeological Survey of India, Agra Circle in the State of Uttar Pradesh 

has been notified as "Commissioner and Competent Authority, Agra 

(Office Commissioner, Agra Division, DLA Road, Phoolshay Chowk, 

Agra- 282001 (UP). 
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4. You are therefore requested to kindly apply to the "Competent 

Authority/National Monuments Authority and obtain permission for 

thematic transformation works in Shahjahan Park. Yours 

Sincerely 

Dr. Smita A.S. Kumar 

Superintending Archaeologist 

Copy to: Email/post to the following for information and necessary action 

1. Director General, Archaeological Survey of India, 24 Tilak Marg, New 

Delhi 

2. Member Secretary, National Monuments Authority, 24 Tilak Marg, New 

Delhi 

3. Competent Authority Office, Agra Circle, D.I.G. Road, Phulsaad Chowk, 

Agra - 282001 , Uttar Pradesh. 
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